Centra) Administrative Tribunal < /
Principal Bench, New Dg]hi.

0.A,Na, 1341491

New Delhi this the 7th Day of July, 1995,

Hon'ble Sh. &V, Haridssan, Vice-Chairman{J)}
Hon'ble 5h, B,K. Singh, Member{A)

1 Sh. Mahindsr Pal Singh,

2. Sh, Suresh Kumear,
5/e8 S5h. Ram Saran.
3, Sh. Ajit Singh,
S/e Sh. Punjab Singh.

4, OSh. Ramveer,
- §/e Sh., Mauji Ram,

5, Sh., Kenhaiya ﬂal,
3/e Sh, Sarju Ram.

6. Sh, Ram Dayél,
S/e Sh. Mpharajuddin,

7. Sh, Ham Avtar,
5/® Puran Singh,

8. Sh. Tulsirem,

35/o 5h. Gangs Ram.

9, She Raj Kumar Gupta,
5/ Sh. Ram Dulare Gupta.

10+ She. Ram Sevak,
S/e Sh., Munshi Ram.

11, Sh. Nareetam Chand,

S/o Sh. Dennanath,

12, Sh. Nand Kishere,
S/e Sh. Indira Ram Prasad,

13, Sh. Pyarelal,
: 5/a Sh, Lalaram,

14. Sh. Ramnivas,
5/ Sh., Ram Kumar,

15, Sh, Ramdas,
S/e Sh, Gur Fharan.

16, 3h,. Sheraj Singh,
S/e Sh. Agenlal,

S/o0 sh, Bindeshuwari Singh,
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13,

19.

20,

21.

(threugh Sh. D.N,

1.

2.

3.

4,

Se

6.

—2-

Sh. Pawan Kumar,
/¢ Sh, Teja Singh.

Sh.'Ram KishérE,
5/0 5h, Ram Avtar,

Sh, Kailash Naryen,
5/e Sh., Khurrem Prasad,

3h, Vad Prakash,
S/e Sh. Bhaguwan Das,

Sh, Kisheri Lal,
S/e Sh. Dulichand.

Sh. Ggpal Singh,

5/o She Suram Singh,

C/e sh, Mahinder Pal Singh,
B?nck Ne,87F, Railuwey Ca?any
Bharat Nagdr,GhaZLabad(UP)

Goburdhan - none

VETSus

Unien of India,

C/s Secretary,
Ministry ef Railuays,
Rai) Bhawan,

New Delhi,

Ganeral Megnager,
Narthern Railways,
Bareda House,

Nimy DBI hi,

Rivisianal Sr.EhQinear(C).
DRM Office, New Oslhi,

DSE(C),

Sh, Madan La}l,
BRM Office,
Ambal a,

She Jaggivan Singh,
AEN PQRS,

Northern Railways,
Rm‘.] a Lantt.

PWl PQRS,
Nerthern Railuways,
ﬁmbal a,
*

Applicants

present)

Respendents

(threugh Sh. B.K, Aggarwal, advecats)

delivered by Hen'ble Sh, A,V,

" ORDER(DRAL)

Haridesan,VicewChairman(l}

who

The applicants, -23 in number,/are working

o

as CLasual Labourers under th= Delhi Divisinn gg NoT &5 ar o

Railway yara temporarily shifted to Ambala ir 1289

H

o



™

and thereafter'they wers transfarr ud

to Deraha in 1880, Their grievance is that thay
ar's heing sHiFtedifram place to place and that
they are not being absorbad, - The\applicants hava
Filed this application claiming the following

Tnliefse

" a) That the applicants should ha
Teqularised in tha Pa8y 8cale of &,750-940 +
Pay and allouwancss,

b) That the applicants be similarly treatesd
as other Daily Wagars who wers Tegularised
in service'pmrmanently.

c) Equal pay for _®qual werk should be
given from the date of scrvlco to the
Appllcants.

'd) The Wages of the applicants for thae
perlod from July to Octobsr, 1990 bs paid
Forthuith,

2, The respondents hayva filed a deatail =d
reply-sffidavit, Whan the applicatien came up

For héaring,today, None appwar ed PN behalf nf
for the respendents

the applicantg Learned counsel/Shri B, K, Aggaruwal

o
fairly cenceded that the issue involvsd in this

DA is similar to ths one in O.AR.No, 1458/90 and
that ths decision in that cass will hold goed
in this case as wall, A capy of the Judgment in
OA No.1458/90 is at Annoxure-I, Thgt application
was disposed of with tha followuing declaration/
direetionss
A1l the applicants who haye not alrmady
been scresnaed Should be screened in NDelhi

Bivision according to the Vacancies availghle

in that Diviiion .and the rnmalnlhq in the

Ambsla Divisinn acecrd;rg o the vacancia, ‘
~ hes
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/
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available there, Once they are scraszned

and found fit they should he regularised
against ‘the vacanciss in NDelhi and Ambala
Divisions and then given all faciliti-s

as admissibls to normal railuay smployass,
The cuaestion of paying any arrear, Ta/na

in the case of casual workars not alrsady
regularised doss not ariss=, e direct

That the werk eof scresning and reqularisstinn
should be completed within a perind pf

three months, Ths Fespendents ar= frae tg
‘ ' ‘ Utilise the ssrvices of ths applicants
anyuhare according to tha needs of PGRS Unit,

3. As - thes applicants in this case are in alj} resaascts

similar te the applicants in DA Mo, 1458/90, this Applicatior

i et

is disposed of with a

direction that thae applicants, if

——— 5

they have not already bmen scresned in Dalhi Division

according to the vacancies availabla therm and thn

remaining in Ambala Division and these who are found rit

should be absorbed in Delhi or Ambala Division, respectivsly

on the sxisting or futura vacancies within threa manthe

from the date gf communication of this erder, The claim

—

for grant of wages from July to Octebsr, 1990 ig mnt

allowed, "
4, There is no order as te cests, (f
N 17 1o
) N DA
( B.&,Sihgh ) ' ' ( A.V.,Haridasan )
Member (A)

Vice Chairman(Judl,)

/sds/



